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QUGS raI’ L Q1" FH P60 UFHM T QFwipss et
) 2 &l (P D
(i, LISLY.$.05y FEls),E). 9.1,

5. 3. stesd, 98/2023/ s efuod.2  [psi. 06.02.2024

Quimer:- SANOKISEED, Gaunrhas@Ed- Fpoems S
SAmousi@ei T LD - mBSHSCHEI L anLid-
Cuilysungaed  Eymod- yoo otemi. 163 (wgH)
Bisueng Hsop giblsSkmi g NHAI qpsvid L Qugith
Fremev ussnwnen development of Six lane Chittoor ~
Thatchur Highway from Km. 96.040 (Pondavakkam)
to Km 116.100 (Kannigaiper) on Hybrid Annuity
Mode under Bharatmala Pariyojna in the State of
Tamil Nadu (Package-IV)&&snras - 20,000 ssendi iy
FIBNIES Wwesicnssm Goni OFulg Qsmnatar - Hai.
S.5.Constructions  plpusiSHonnsg  Sigind
SioND Hi- 2 S H6HouF).

urjenen:- 1. Qurgy Guevmery (Tech)- Bharatmala, Cg&uw

QIBE(HEHFTN JhENETWLD, LT 126065 Sl 6TaR.
NHAI/BM/Chittoor-Thachur-Pkg-IV/2020/
1857 mnai. 24.09.2021

2. DGM(Tech) & Project Director, NHAI, Project
Implementation Unit, Chittoor, Andhra Pradesh
Lr.No. NHAI/ PIU-CTR/ 18026/ IRB/ Pkg-IV/
2023/ 199 dt. 07.03.2023.

3. dVer. Chittor-Thatchur Highway . Private
Limited, a subsidiary of IRB Infrastructure
Developers Limited Lr.No. CT4/ HAM/ G&A/
Misc/28 dt.05.05.2023

4. SVt S.S.Constructions Bpisusst g Hesty i
silamsmLIL gy BraT.15.09.2022

5. QeupGurdurens, Boug, T T
el BlovECHEI LIS, CFsieme.S g oiewl. DB/
JDO.1 / F.101/ Ordinary soil/ 2023 pmei.
30.06.2023.

6. oumamMUCHETLL Sigiauevy, SKmousids] Higb
b.&.61601. 4566/2023/ syl mrei. 05.07.2023.

7. University of Madras, Dept.of Geology,
Chennai-25 soil test report dated 24.07.2023.

8. gSliowen QuESHET wOHHID 2 F6 LsTBlwesonens,
ysilfwed wm@d FIRISSHHD, HKHeTEE]T
Fa L' (h YoSBaidEends GOy Brsr. 27.07.2023.

9. wvHHw SHMFSPND, auend (1) KB
wrpuTlh JALFFSSSEr DT  eTem
S.0.1224(E) pnen.28.03.2020.
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10. Ministry of Environment, Forest and Climate
Change, Government of India, New Delhi vide
Office Memorandum F.No.3-70/ 2020- IA.III
[141127] dated. 08.08.2022.

11 2nd  Special Committee conducted on

" 23.11.2023

*kkk
2 SHIay:-

urjemeu  (1)sb Engmd Qurgy Guevnery (Tech)- Bharatmala,
National Highways Authority of India, ygy 1gs0s SuIEBMF BlgHDHHleoiLig,
NHAI qpsotd pswL Qupnd Frsmev ussiiumer development of Six lane Chittoor —
Thatchur Highway from Km. 96.040 (Pondavakkam) to Km 116.100

(Kannigaiper) on Hybrid Annuity Mode under Bharatmala Pariyojna in the
State of Tamil Nadu (Package-IV)-gg GumQamneisn, $Var. IRB Infrastructure

Developers Limited, Mumbai eaip BHpoergdanmseg ush 2 S5060]
SULPSISSLILIL (b 6ToN G5

2. In the reference 2nd cited, the DGM(Tech) & Project Director,

NHAI, Project Implementation Unit, Chittoor, Andhra Pradesh has informed
that Chittoor-Thatchur Highway Pvt.Ltd., is the Concessionaire appointed by
NHAI for “ Development of Six Lane Chittoor-Thatchur Road from Km 96.040
(Pondavakkam) to Km 116.100 (Kannigaipair) on Hybrid Annuity Mode under
Bharatmala Pariyojana in the State of Tamil Nadu (Package IV)” and
concession Agreement entered on 21.12.2021. The appointed date for the
above subject project is declared with effect from 24 January 2023 with a
construction period of 730 days. Further, he has informed that the
Concessionaire had commenced the work vide letter No.CT4 SPV
IRB/HAM/IE/39, dt. 7.3.2023 and requested for permission to borrow the
material for earth work for execution of subject project having a length of
20.060 Km. Hence, the DGM(Tech) & Project Director, NHAI, Project
Implementation Unit, Chittoor has requested the District Collector to accord
necessary permission to the Concessionaire for taking earth from Government
borrow areas in the vicinity of the project as per rules.

3. In the reference 3 cited, with regard to the Chittoor-

Thatchur Highways Package-IV, M/s. Chittoor -Thatchur Highway
Private Limited, a subsidiary of IRB Infrastructure Developers Ltd., has
informed the followings;-
a. National Highways Authority of India Limited (NHAI) has
awarded the work of Six laning Chittoor-Thatchur road from
Km. 96.040 (Pondavakkam) to Km. 116.100 (Kannigaiper) on
Hybrid Annuity mode under Bharatmala Priyojana in the State
of Tamil Nadu (Package-IV) to Chittoor-Thatchur Highway
Private Ltd.,( concessionaire) vide concession Agrement
dt.21.12.2021, SPV of IRB Infrastructure Developers Ltd.,
b. The concessionaire has entered into EPC agreement with its

holding company IRB infrastructure Developers Limited vide

the Contract Agreement dated 6t April 2022.
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c. IRB Infrastrcture Developers Limited has sub contracted the
said project to Associate EPC Contractor Modern Road Makers
Pvt Ltd., vide the sub contract agreement dt.6.4.2022.

d. Modern Road Makers Pvt. Ltd., has sub contracted the said
project to SS Constructions vide sub contract agreement
dt.14.7.2022.

e. Further, the sub contractor M/s. SS Constructions has already
started the work and required permission to borrow the earth
material for the execution of the earth works for a length of
20.060 Km.

f. Finally, M/s. Chittor-Thatchur Highway Private Limited has
requested the District Collector to grant borrow earth
permissions in the name of M/s. S.S. constructions from the
designated Govt. borrow areas near the project site.

4. urjeneu (4)ed smgmud e S.S. Constructions Higeues Hey S
slsmissmiin Logpyelled, GphEaiL. Fremew uaildasis 20,000 sanblLi Frsryss
wesicness, SAmouoiGe) WTLLLY, faBFHECHEI L a1y, CuRligaunsasid
Eorod, ysv eTer. 163 Bisuers giewm gRASKBES G Qg Qaseiar, 1959
Qb ey SOPEIH Spuesms salvdspms SHsdas S GSDH5
Sigind) anpmidl. Canfl sleieming giotonmy. Cuogd, slesitemin &L Lamiongs
(5.1500/-g umyg LomBlev sumiel), Hkmeusiesd Hemomfiled 06.03.2023 g &S
Sasdlo FpsHusHstar QFpsSsms FLH LN amwTst aufl Haiensu
/ &sfoeul) Bgemo GBSM_jurs Fraippd SigiamiiLb glyses Qupp Sif s,
copy of the Acknowledgement of Registration of firm, copy of Deed of
Admission cum Reconstitution Deed of the applicant firm wpgw G.S.T. ude|
gneiy (33ACOFS8730P1ZB)  gp&lweumpenm slswIgmL OGO 6T
@enemg gionensary. The applicant firm has also enclosed the copy of the

declaration letter authorizing Thiru. Partha S Reddy GV as authorized
signatory on behalf of the applicant firm.

5. urjemeu (5)60 EngBID GFwHOUNDWTeT, BiaensFHenm, SpTasiumy
augBlovECaETLLL, CFaiena.S Sarg QESMPOELL DEmBbe0, HAmousice]
WOTOILLLS, mFHHECHM L L), Cufiiyeamsswy Hgmow, Guiw wHEYS
FHCHH, Yoo eremr. 163(uGH)-60, Yooliu FHHe0 & DO\S Hdasmigueion 24718 Homd,
908 oimoud eTaIm yerelsd 0.908 HHHG 20,000 senblLy FnHryem
wasnss  Foo BubSemaisdiauyg Geunh Qg Gsmaten, Het. S.S.
Constructions HipuaTSIHANHSES @IwS aIpRIGOTD oTeor LR HWY
Qe ZGusTonmy.

6. uriene (6)60 STEYID UHAUTICHTL L SiisusvT, SXHUMGET ST
SiPEenasev, HVat. S.S. Constructions ersin HpsunSHen] FTHIYom Lo
Gourhl Qe sigedl CeEamLd  yevwonerg),  HXmeusiei  Lomeul L1,
D FISCHM L oL 1d, CuR peundsEid Sgmotd, Lsv eTewt. 163-&1 Gongs uyiy
31.60.5 Qo p&CLjod &jme Somsded s  ypwlundg ght s
SrSSBOTEWSTNG oTipd, @& SDSH Cuiilyamssd Hgrw  Hijaurs
Si@awsSHHo  ‘@l’ CHTikad gl Curg slendupy  GQedwiul L S,
QUTHSHMLILES LI CFumean g apsldsnen aer QNS Siateny.
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Cogid, SFTHAgsw e ThES @id Cummb LovdHekmbg sond 5008
Qgremevsip@Gsit Glimiyset o FHiblsosnev sanaln, GavSIL LVSHI0 LITST6T
PewenoyF SaisomisCont, wwnston, sowyuibs wWIGIEGaT, aPULTL L
SOBEIECHT 6 HIDOene STaTayh, 2 Wi WHDID SMpapSs DRSS o Fid
QEFsdsvsllshensy STRIMID, LOENBITT FTSHIJe e Gounh GFuiw god Camm(mid
Cuiigsurssasd Epmowd ov 61651163 BieusBS Hiemm M LS TIPS, DgavSTu
yoobh CUIBGSOUTESI-OTOUTSELD  QFOMID FTNSEG G  YpHSlew
S FHeNG srergid, Copuy gBleS(mBEH FTHII Len Gl Glauw
ghillel &G YDTS JSSUTEHS JHILHSINNS  STEIPID, sTeo1Can,
SAmousEET OTULLLS, 2mFHECHEI L eaulLtd, Cufilgeursasw Eymod,
Cuiiyounssasd BisunSGHenm 6, Lo s1swr163-skmbgE CHFw GBihehFTsmev
ussfiumesr  constructions of 6 lane Chittoor-Thatchur Expressway
(Pondavakkam-Kannigaiper) —&&ns Casmauipd 20,000 sembLLy sngryems
weaismnes Gourhl QFu, 1959-g4d ety SBUPHEIH FMuenss FINoFFYHS
sidlsse P pFso 2 N NH(PeHDHBEBSLULL(H S OUIPEIFHEVTLD 6T
ufb Gy G FuIFHaTaTTy.

7. umjemeu (7)60 smemnd, University of Madras, Dept.of Geology,
Chennai-25 ieMg Gioiton wesit UFCFTHmen FnsiDlsv, CLomaemiL Lo Hed 2 oo
wesissilssl Haitsmwownsdl clayey silt ster G@Msilas sl (oo .

8. umismen ()60 SN@WID, Hiewew @UEGHI LOYD 2 el
ysBweonary, - LsTllwed wmHpd FIEISSSHimD SAnHouaEs) ECUFHMMTH L (b
yugsehdsems @DiTew, $Vsr. S.S. Constructions er&ip  Hipieusrg Sl
Fngugess W G QFiu gpnd) CHEmmd Levnat S, SKHuNTEET LOmaILLLD,
ong HBCHT emL  ulL1d, Cuiilyamdesnd &£ymod, Yoo o1ew.163-01 G

slsvgSiewmd - 31.60.5 Q2 pECLiod Egms sewsHd P& yowlunsd af eer

FNEBNE 2 oo oTaipd, @UUevS S QL SG YpHHeo all&E-0BnEns
247 Bombd, 908 syEeud sTaip Sieneded 0.908 wHHMG 20,000 SeMBLLF
SFSMeA  wes G QEFugy OCsneier  Bisuerd Hempiletgrsd  URB ST
QElwiu heieng sTRIQd, uNBSHEISSIUCL UGHWTEIE FIOSAOTHALD,
SEISTEICES (YLySIsmTEaln, Fnsmeam e Geaur) OFiwu $HGSH aurlbd
ugsHurEas 2 6inF aaiQL CFHMlS ety  Cogid, @G Shblsd
S (hlonemisGen, 2w wHgd Snpej el pss SwolECa, @ uiiknisstanr
g@ubeosnew aaigd, ufBSimISsiul (heter uGHaT BIEIGENMVEMTES
ghdsr 1NgH Hlewlls sowE FiaTnGB b, TamCGou, HAHoucEET LOTaILLLD,
g HECHTemL aulL1d, Cufilyamdsw Eymowd, BioumsbHienm g, Lo sremr.
163(u)-ob [Bisusnd Fiempllermmed uibFHemwrssiul(poien 247 Bend, 9018 issvLd
sTeiD siemsliiged 0.9018 Sy SH MG, 20,000 semblLy FrBnges wesisnsss Gounh
QFWG, CHIW QBHEHFTHN JLMETWSHNT ApsvLDd BEOL CUPILD FTe60 LISSTIWN 6T

Development of Six Lane Chittoor-Thatchur Road from Km 96.040
(Pondavakkam) to Km 116.100 (Kannigaipair) on Hybrid Annuity Mode under
Bharatmala Pariyojana in the statement of Tamil Nadu (Package IV)-&&m&

QEnesmily CFee, SPSHHMIL BubSmarselar &S, 1959 b ety SBPHI
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fpousns  slviFpoms  ddsdaiug, S, S.S.Constructions
plpisuss S Blesi(h &S Lo aNPEIHEUTLD 6Tes URE Fiewny QO Fyaionesy.

starGon, QFwHOUTDHwTend, [Eisuens FHienm, TNy eulg HlovaCET Lib,
AKBAUMUGCETLL.  Sigpisuso, SKmeusiesd pECunismMgE LURED ey D& e F S
pYd SKbeusiesd oraulL yefiBwsd loppd SIKISSSOD SieHan @QuE GBI
wHED 2 Sl ysiweoreny gpECWTISME FL (b YV S SRS NS G0y  wHEILD
University of Madras, Dept.of Geology, Chennai-25 QMG FioTon Lol
uNCFTEHemen  Fnaigy BwauPpdiar  SugeluemL e, SHoUATEET  LomeuL.Lib,
2B FHSCHT smL saul'Ltd, Cuiiyeunsasid Hymotd, BisungS Sienm g, Leo erew.
163(ugB)-00 Biuers giemplieyned UNB SISO (hoter 2478 Fomd, 0B
Sisd aip sensiiiged 0.908 SppSHDG, 20,000 emBLLF  FnHnyem
wssisnsss Gonh CFigy CHHu QpbehaTsmew QhOFIWS ST Apsvid [FemL QUL
Fnemev uedlwmes Development of Six Lane Chittoor-Thatchur Road from Km
96.040 (Pondavakkam) to Km 116.100 (Kannigaipair) on Hybrid Annuity Mode
under Bharatmala Pariyojana in the statement of Tamil Nadu (Package
V)-s&st®s  Osteaiy, O,  sHOIlYDESLHH SmpllsT  iggjod
CupiubleknBE  dedsddg, 1959 b ey  SOHEI, NI
SANLEFFQPDE F 12(2-A)-siuy, wHHw SHOIF P60, sued (1) KHuBlsHeL
wrgury Smwvssss el Office Memorandum F.No.3-70/ 2020- IA.II
[141127] dated. 08.08.2022 & @D (hoiten B H w16, : S X
ooy PubSemeaisen wHELD @enaifed STapis Gurg Bub S sy, -
SSSHE QUUBS Jyousmld BlenpnCaidmiLbLd HreMsSim b gy Brsig (04) wng
stwddn@ DH/et.  S.S.Constructions eaip BpeuarSHeannde igiod
SIS H @S apovid 2 SS6L_LiLhE .
Spiy Blugh e 6 36t

1) The applicant should adhere the conditions imposed by the Ministry
of Environment, Forest and Climate Change, Government of India,
New Delhi vide Office Memorandum F.No.3-70/ 2020- IA.IIl [141127]
dated. 08.08.2022.

2) ofda ss7, wHG Logw AP Beours vy HSwaundlag urSiy
gOULTS uemEShled 508 G urgsmy et ' Ganfiusd Qe
Couessihid.

3) yeu e GHSHSSI gueaton uGSifed 0.90 18 psHbE mﬁu,u's, 8Cy &Hyrs -
Sounhliued Clauiw Goussihid.

4) iBisueng HempBlst BlubSemeandss wHPIL Salaie e 2 LUl &anhiuss
Q& CousmipLd. '

5) By GHUO pHotor ensinG WL (K0 SdwSams ansmsHed Qs
GiFsvon Coussii(hid.

6) aipussiucL ugdlmean $NISH DFT uGDsshed MCui ulssHeun
VNG S@HSSIULL  erelng Fsluguter SwEmS aunSarsSed
ghpeug S duinlLrCor s spudHEsiu’L  sdwsdoar ey
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8)

9)

10)

11)

S

Anausnas Saomismen @G Qg o Hwuiu’LrCon aprisiu’L igid
sTouslls (patemDialiyn @eid 1653 CFUUiILBHUSIL O Bl (Penmullsd 2 6ien FLLLD
LmHud sNHassMarug 2 fu BLangSHamas ComolETaTaTIL(HLD.

SISO 6T(HhBS JFSEG FNSSUUBL SaNwSHneror 2 Foal HYLd
SMOSHL L 6wild hEWemeu S(HLOL CULPEISILLLOTL LT ).

ADHESOUBL  FTSTeE  wes  (WpauFd CopsasiL CaFu  QBbHEHFTme
uaiaésras e (He st G&mmGaueaipw. The Project Director, National
Highways Authority of India, Project implementation Unit (PIU), Chittoor,

Andhra Pradesh State, will be responsible if any violation of any rules,
orders or terms of conditions is noted.

MesiamiusTy euasHre) QuoppeaLer goudsiu L  FIms ATaNHSS
HLSHemen 2 Hoil QuEGmI, yefwesd wHYId SHIEISDS B, S(HeueTEL)
SIVIOUVSB H B0 FLOTUINSSE Cousssi(hLo.

QU SO &HEESCET, CUTSGMISSHISHCHT sTouslls UTHOYD FHULTS DB
Gouniiuess Gl&Fuiw Gouei(hLo.

DB SSIUL (HoiTon BNoSSDETS SIS SN0 0\ HM16% B/ B 68TL0 S B M F T 65T
2_fiosuf) 6] SHiLb sTHITaU(HLD FHMELEISH 660 SN BE(b QEFunuiuLmev,
2S0BTem S sTousg LMIIDEIDH THEEG OFNSHSUUL. Couei(HLb.

@emesmiiL:-Qun gl B S 616l

. @W/-LnSL. S.OyyFmis],
LomeuL L pL Fwi,

S 66D

/ Jo_g sy ;

QuIBT oMo 9L FI(H &S T,
M/s. S.S. Constructions,

Plot no.87, Road No.72, é

Prashashan Nagar,

Jubilee Hills,Hyderabad-500033. g;?*f

5.5 60: -

1) &mousd GO BesvdMaIUTENT], S)meueiE].
2) SM6UE)HIEHD FHIEHE 6w SBTEENLILITONT,

o g HIHCHTL6mL.

3) The Project Director, National
Highways Authority of India,
Project implementation Unit
(PIU),  Chittoor, Andhra
Pradesh State .

N

Weekly report for the quantity of earth supplied
by the M/s. S.S.Constructions to the subject
project has to be submitted by the NHAI
without fail. QIUBSSM(BHSG @UuUeTESESN6T
QsTemslaner  aupmdlpd  (pater), @UUaTESS
Flemo QFlF wavisNDG AHFSG OFMSSILL
Gousuirigw 6T (AET B 2 L) (PURau GiLd
QENISSLILL (haTonBn? eTaipid, Blaieoel Q16w BB 6N
g @QHUNsT e oSS Oaiaty Q@uib
Qstmasfimar  alpilds Gy NS
Q@ maTeriLH )M Sl

&.0.urm.,
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S)
6)

7

CFup G Blumeny, Bieusr g Siemm,
Ty eug [HlevasCasm 1L,
Coiun & 1o, O FaTsmart. 5

UBAMUICHETLL. Sigieusv, SXmsusisy.
ot m- Swj
5 6051 S eI SUp
203 HIECHI 6L

Soms  Bieuras  oigsusof, Cuiigsuns gs1h

Symotd. (auLm’ Huwiy Qpsviones)

oD 'L gerellsomss
Hemeveul,

FTHMY6s e Qouly sihds eSS L
ugShed  ifs@sd 2 Culy Gaumhiua
BOLOUYEDST? sTen BAASTERY LSS
Coptsrmiy Horah Qaly sipdasiulL
S0 ey GDSH Hersh oybissnsBenss
ADOGOTY SPPSHILHEDS.

SN FT65)605
S,

fai.l9  QmPlemosnsd.2)
Brei.14.02.202200y S BME
2iiod  aupmisiuL L@ Sulilsmear
SN &S Qg NBUB D0 %t
> S Puntug e, shgdssMaiug LAY EHE
GomGlsTemi(h SIH 6T aeuy S Hlemes
QB MeNas @ omyy N DT X AVTOE G E P

N

S
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ANNEXURE

GENERAL CONDITIONS:-

10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

The preservation of topsoil will be carried out in stockpile.

A 15cm topsoil will be stripped off from the borrow pit and this will be
stored in stockpiles in a designated area for height not exceeding 2m
and side slopes not steeper than 1:2 ( Vertical:Horizontal)

Preservation of Top soil of 15 cm depth and its reuse for plantation.

Validation of the work of re-use of Top Soil by the AE/IE. Competent
authority to check the re-use anytime if warranted.

Borrowing of earth will not be done continuiously throughout the
stretch.

Ridges of not less than 8m widths will be left at intervals not exceeding
300m

Small drains will be cut through the ridges, if necessary, to fecilitate
drainage.

Depends upon the location of borrow areas, the safeguard measures &
management specific treatment as a particulars borrow area depending
upon its location viz. Agriculture Land, Elevated Land, Waterbody,
near settlement and along with alignment.

The lessee must inform the WRD authorities immediately after
obtaining the District Collector’s Proceedings and get the area
demarcated before commencing the quarrying operation.

The lessee should intimate to the WRD Officials and Revenue Officials
before commencing the quarrying operation.

The lessee should remove Ordinary Earth from the tank bed at the site
indicated and marked in the sketch in the presence of WRD Officials
not below the rank of Assistant Engineer/Junior ‘Engineer concerned.
Ordinary Earth should not be removed below the sill level of the lowest
level sluice of the tank as the capacity of the tank by removal of
Ordinary Earth below the sill level will only be a dead storage of the
tank.

Ordinary Earth should not be removed within a distance of 5 times the
maximum height of the tank bund from the front toe of the bund.

The depth of cutting should not exceed 0.90m and should be done
evenly and should not exceed the permitted quantum of 20,000 cbm of
Ordinary Earth.

Ordinary Earth should be transported only through vehicles with
bonafide registration numbers. The registration numbers of the
vehicles should be intimated to the WRD authorities well in advance.
The cart, lorry or any vehicle used for removing and conveying
Ordinary Earth should not cross the bund except in authorised cart
track crossing or ramps, such vehicle should not pass over the surplus
weir or its appurtenant works.

The vehicle should not cross the channels supply water to the tank or
the surplus courses except over culvert or bridges.

After completion of quarrying work, the Security Deposit amount will
be refunded to the lessee only after getting No Objection Certificate
from the Executive Engineer, WRD, Araniyar Basin Division,Tiruvallur.
Ordinary Earth should be quarried and transported only during day
time i.e. 7.00 Am to 5.00 Pm.



20.

21.

22.

23.

24.

25.

26.

27.
28.

29.

30

31.

32.
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The removed Ordinary Earth should not be stocked on tank bund (or)
slope of the tank bund or sluice and any other masonry structure of
the tank.

Ordinary Earth should be removed and conveyed without causing any
damage to the Hydraulic structure or cross masonry structure of the
tank. If any damage is caused in the work site, the lessee should take
accountability to bring into the same specifications of the original
structure at his own cost before completing the quarrying work.

The grantee should not encroach the boundary earmarked in the
S.F.No.163(P) WRD tank of Perittivakam Village by the authorities. If
any violation in there beyong the point at a later date the permission is
liable to be cancelled without further notice.

The Ordinary Earth from the tank shall be removed only during the
approved period when there is no storage.

The lessee has to construct a leading channel in between site of
Ordinary removal and sluice vent for avoiding the stagnation of water
in the site of Ordinary Earth removal. '

The Executive Engineer, WRD, Araniyar Basin Division,Tiruvallur to
monitor the quarrying operation by the lessee, every day and submit
his daily progress report to the District Collector about the number of
lorry loads engaged in transportation of Ordinary Earth and the
Executive Engineer, WRD, Araniyar Basin Division,Chennai-S is
responsible for the details furnished in the daily progress report.

The WRD Officials reservethe right to cancel the permission to remove
Ordinary Earth without assigning any reason therefor in the interest of
safeguarding the tank and its ayacut.

The lessee should not remove Ordinary Earth in a haphazard manner.

After completion of quarrying work, the lessee has to level the
excavated undulated quarry pits at his own cost at any cost.

If the lessee is found to have either not following the conditions
imposed by the authorities concerned or found to have quarried excess
quantity than that permitted to him, the Executive Engineer, Public
Works Department is empowered to stop the quarrying operation at
any time without any prior notice or intimation. If any violation is
found or the lessee not adhering to the conditions,the Executive
Engineer, WRD, Araniyar Basin Division,Chennai-5 should submit a
report to the Revenue Divisional Officer, Tiruvallur to initiate necessary
action against the lessee as per rules and submit a copy of the report
to the District Collector.

The Taluk Level Task Force and the Chairman/Members of the
Committee should frequently monitor the permitted area, and if any

violations are noticed, they should send a report to the Revenue .

Divisional Officer, Tiruvallur with a request to initiate action against
the lessee under Tamil Nadu Minor Mineral Concession Rules,1959
and send a copy of the report to the District Collector.

The Children or minors should not be engaged for any work related to
quarrying.

Duplicate counter foil of the used despatch slips should be handed
over to the O/o. the Assistant Director of Geology and Mining,
Tiruvallur. '
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The officer empowered to settle the Bills to the contractor shall settle
the bills only after obtaining a certificate from District Collector to the
effect that there is no arrears towards seigniorage fee and cost of
Mineral allowed to remove for the above NHAI work.

The permission granted under this rule shall not be extended or
renewed at any cost and at any point of time.

After completion of the excavation of earth, the tank bed shall be
leveled uniformly without any obstacles to the free flow of water
towards sluice.

Quarried mineral should be used only for the bonafide NHAI work.

After completion of the bonafide work, the grantee shall obtain a
certificate in original from the Officer who is empowered /authorized to
sign in the contract to the effect that the entire quantity of mineral is
removed from the area granted on permission has been fully utilized
and accounted for the bonafide public purpose and furnish a
certificate on the above to the District Collector.

Sd/Dr.T.Prabhushankar,
‘ District Collector,
Tiruvallur.

/ by order/ ,
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Government of Tamil Nadu
P E-Challan

payable at - DTO TIRUVALLUR

Remitter Copy
Challan Number 20240307036520 Challan Date 07-Mar-2024 payment Date
Remitter Type Public Relﬁ/m Remitter Name 3.5.CONSTRUCTION
S
[ "
Mobile No. 995935 ggd\q\ar No. . ‘.._ \-.Bemmer Address Plat No87, Prasasan
/ APN-S QA \ Nagar
Department 027 &y oraté oism,, uv. (Hp0.Code 18010046
of G eo d g 2 V1 s :
£y Fﬁa N %
DDO / Office Name u@. jo Mﬁ&m
NN RUVALL it
i Eﬂ a1 @)
pub i"- “Amut Remark
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Bl L
: é:',' é"\ 2 3 % lcbm of ordinary earth in
00| 105300 10IAB227 T < A S0 S.F.No.163(Part)WRD
B0 7 26 ) Tank of
»» e o
T A A Seigniorage fee for
3 Fees . ; 20000 cbm of ordinary
yorf i 085300102A8 ¥ earthin
e : 1 2218010046 [ £ No. 163(Part) WRD
> Tank of
= - % PerittivakkamVillage
/ oy o2 s & Mineral fee for 20000
Mineral Fees / m@ 20%@) cbm of ordn;ary e?/vng Ian
Royaltyor |0 S.F.No.163(Part)
Foss Seigniorage Fees 61 GF302/18010046 Tank of
PerittivakkamVillage
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Mineral Fees / . for 20000 cbm of
Royalty or 085300102AB232 1150 GF ordinary earth in
Fote Seigniorage Fees| 61 302/18010046 | g £ No.163(Part)WRD
Tank of
PerittivakkamVillage
pPayment Type Instrument No. Instrument Date. Drawn Bank
Cheque 645762 06-03-24 CANARA BANK
for (Jm&M
b1 yAS
0SBl |
2 81 dk‘thﬂﬂ o1y
payment Mode  Offiiné Payment Type 'Cﬁ"‘ Payment Status  Pending
07 024
Challan Amount (Rs.) 32,33,150
poag vy, MATH Bank Name SBI
_ — PF. No; 94
. Two Lz o J
Amount (in words) Thirty Two Lakh irty Three Thousand One Hundred Bank ref no. CPADPHPXT7

Fifty Rupees only.
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Government of Tamil Nadu

E-Challan
Payable at - DTO TIRUVALLUR

Remitter Copy

Challan Number
2024
0307036657 Challan Date ~ 07.Mar-2024  PaymentDate

Remitter Type Public

Remitter Name
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9593533 \ aar No. . l \ Address Plat No87, Prasasan
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Instrument No. | 1,  , Drawn Bank
Cheque >
&) m SRR CANARA BANK

Payment Mode  Offline %iﬁﬁyﬂ Ch@%@ Payment Status  Pending

Challan Amount (Rs.) 6,24,000 Bank Name SBI

Amount (in words)Six Lakh Twenty Four Thousand Rupees only. Bank ref no. CPADPHQNE7?7

Remitter Signature

For Bank Use

Bank Branch Stamp and Signature of Cashie
Manager/Accountant

ote”, Department Transaction 1D and Oflic

g ﬁ\zd or
e warh spsalio i 5 ' ly for 4 interface department Registration

Please N
his fields are values passed by them not

and Transport 2
from IFHRMS



